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JUDGEMENT(ORAL)

(By Hon'ble Mr. Justice V.S. Mali math, Chairman)

After this case was heard for sofnetinte,

learned counsel for the petitioner thought it

necessary to withdraw the petition in view of the

order No. 7-23/89-DE dated 3.9-.1990 made during

the pendency of these proceedings. In view of the

request made, this petition is dismissed as

withdrawn.
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